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COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

E ig h te e n t h  R epo rt

Sardar A. S. Salgal (Janjgir): Sir, I 
beg to move:

“That this House agrees with 
the Eighteenth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 26th March, 
1958.”
Mr. Deputy-Speaker: The question

is:
“That this House agrees with the 

Eighteenth Report of the Commit
tee on Private Members’ Bills and 
Resolutions presented to the 
House on the 26th March, 1958.”

The motion was adopted.

RESOLUTION RE: 
RESETTLEMENT OP EAST PAKIS
TAN DISPLACED PERSONS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of 
the Resolution moved by Shri Tanga- 
mani on the 14th March, 1958 regard
ing resettlement of East Pakistan dis
placed persons.

wonr wo fao tigiOT (anr'fft): 
*TR*for "tNrwref TOT, rfMfWI

Out of 2 hours allotted for the dis
cussion of the resolution, one m in tits
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has already been taken up and one 
hour and 50 minutes are left for its 
further discussion today.

Shri Tangamani may continue his 
speech.

Shri Tanfanuuii (Madurai): The
other day I had occasion only to men
tion the resolution to the House.

In bringing forward this resolution, 
I have got a limited purpose to serve. 
This resolution is worded in a very 
mild form. All that is required is 
that a committee of Members of both 
Houses of Parliament may be appoint
ed to consider all questions relating to 
the rehabilitation of refugees from 
East Pakistan, and the purpose is to 
formulate a comprehensive plan for 
their speedy resettlement in gainful 
employment.

Enough has been said about the con
ditions of these refugees from East 
Pakistan, whether they are in the 
camps or in the colonies. 1 will not 
give many instances of the way in 
which the rehabilitation work has not 
proceeded successfully. I shall ende
avour to convince this House that un
less this resolution is taken up seri
ously here and now, certain untoward 
things are likely to happen. Now, 
when the Government and the people 
Of this country are very busy in 
carrying out the Second Five Year 
Plan, and when the Government have 
also told us that tho Plan is in danger 
and that the core of the Plan must be 
carried out, such issues like the re
habilitation of the refugees should not 
stand in the way.

I learn from some of my colleagues 
that till 1955 the Members from West 
Bengal and Assam used to assemble 
in Calcutta, and the hon. Minister used 
to hold two hours and three hours of 

'discussion each day about the prob
lems that were facing the East Pakis
tan refugees. I do not know why that 
practice has been discontinued.

Now, the only avenue that we have 
is the consulative committee meetings

and from newspaper reports we find 
that certain meetings of some M.Ps. do 
take place and after that a meeting of 
the State Ministers and the Central 
Government Minister is also convened.

I will bring to the notice of the 
House that on the 30th and 31st Octo
ber last, there was such a conference 
in Darjeeling. At that conference 
some suggestion was thrown out by 
the hon. Minister that there may be 
restriction on the help that is going to 
be given to the refugees who are 
likely to come from East Pakistan.

I would remind the hon. House also 
that there was an adjournment motion 
tabled by Shrimati Renu Chakravart- 
ty and Shri Bimal Ghose, and the 
hon. Prime Minister was very much 
agitated over it. The Prime Minister 
stated that we could not for all time 
give an assurance to these refugees, 
but then Shri Bimal Ghose pointed 
out how solemn promises and assu
rances had been given to these refu
gees as early as 1947.

Having said this, I will briefly relate 
also the various circumstances which 
led to the coming in of these refugees 
both from East Pakistan and West 
Pakistan.

In 1947, after the partition, the 
people had to pay a heavy price, and 
particularly the people from the Pun
jab and the people from Bengal 
had to bear the brunt of the burden. 
From the Punjab the number of refu
gees that have come in, according to 
the figures which are supplied to us 
by the Government in the report for 
the year 1957-58, is 47 lakhs. Forty- 
seven lakhs of refugees have come 
from West Pakistan.

So far as West Pakistan was con
cerned, it is admitted on all hands that 
it was more in the nature of a two- 
way traffic. There was an exodus of 
people from India, and there was also 
an exodus of people from West Pakis
tan. According to the figures suppli
ed by the Government of Punjab, the
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refugees who left India have left 
behind them properties worth about 
Rs. 250 crores. So, they could be 
easily settled here, but it was a diffe
rent case in the case of the East 
Pakistan refugees.

Till 1950 about a million refugees 
Came from East Pakistan. From 1950 
it has been on the increase. Now, the 
latest figure which is accepted both 
by this Government and the West 
Bengal Government is 41 lakhs. So, 
four million refugees have come from 
East Pakistan.

Generally, the charge is always 
levelled that these refugees from East 
Pakistan would always like to stay in 
Bengal alone, but the figures and the 
facts do not prove that contention. I 
find that out of these 41 lakhs refu
gees only 31:6 lakhs are how settled 
in West Bengal, and more than a mil
lion are now settled outside West 
Bengal.

Now, according to the figures which 
are known to the Government, and 
which have been supplied by the West 
Bengal Government, 4'87 lakhs are 
now settled in Assam, 3'74 in Tripura, 
O’67 in Bihar, O'16 in U.P., O'12 in 
Orissa, O'02 in Manipur, O'01 in 
Madhya Pradesh and O'04 in Anda
mans. So, the charge that these people 
are all only settled in West Bengal 
and that they would like to stay in 
West Bengal alone is not borne out 
by the figures which I have now sup
plied.

The other point that is made out is 
that these refugees art' now becom
ing a burden and that they are now 
becoming a problem. I will only refer 
to what one of the hon. Members of 
this House, Shri A. C. Guha said about 
this in his article which was publish
ed in The Statesman of Calcutta on 
7th January, 1958. I am quoting, this 
is what he says:

“The refugees have also added 
to the wealth of West Bengal.

Jute production has been in crew
ed by about two hundred per cent, 
during the past ten years. The 
Report of the Jute Enquiry Com-.. 
mittee repeatedly mentions the 
share of the East Bengal refugees 
in production of Jute. Of all the 
north-eastern States of India, only 
in West Bengal has rice produc
tion increased during the past 
eight years, and that too, by about
9 per cent. This is mainly attri
butable to the energetic efforts of 
the East Bengal refugees. They 
have also added to the producti
vity of the cottagc industries such 
as textiles. There is hardly any 
justification, therefore, for the 
complaint that they are an un
bearable burden.”.

I am saying this because the nation 
has got a duty towards these refugees. 
In view of this, it is not open to any
body to say that these refugees are 
becoming a problem or that these re
fugees are coming a burden. As a 
person who is not coming from 
Bengal, I am really surprised how 
the people of Bengal are taking it 
lying down, for I know a certain issue 
which has now cropped up in Madras 
Stale: hundred thousand people have 
come from Ceylon, and all that they 
are now demanding if that they must 
be treated as refugees, and if they are 
going to be treated in the same way as 
the East Pakistan refugees are being 
treated today. I will not for a moment 
take up the case of those Tamil Nad 
refugees also.

So, this is the position, and this It 
how slander is being thrown at those 
people, from responsible quarters. I 
find that one of the responsible Mem
bers of this House has stated: “How
can India bear the responsibility for 
housing these refugees? It is an in
ternational problem. We cannot have 
one country to have the land, and 
another country to have the people”. 
But that was of our own choice; they 
are people who were originally Indian.
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I can say, particularly, in Bengal, 

fee Bengal culture has got such deep 
roots that even the Muslims of East 
Bengal and West Bengal continue to 
have Bengali as their mother tongue, 
and they are brethren. And when 
the East Bengal refugees come to 
West Bengal so that they could live 
with their brothers, this is the sort of 
slanderous reference that is being 
made by quite a large number of 
these responsible people. 1 am point
ing these things out so that at lest 
when the Minister speaks and refers 
to these matters, he may not indulge 
in vituperative remarks about these 
refugees. They are the wealth of 
this country, and they are the people 
of whom the country must be rightly 
proud. They are the people who 
have paid the* price of freedom.

We find in the press inside the Rajya 
Sabha or here, the Minister goes about 
saying ‘We have spent so much 
money for these refugees’. But I 
shall giv(> him this simple arithmetic. 
He says that Rs. 128 crams have been 
spent on these refugees. And Rs. 128 
crores fur 4 million people for ten 
years would come to Rs. 25 a year 
per capita. Now, surely, Rs. 25 a 
year for rehabilitation per refugee is 
not a huge amount. If I were to go 
into the details, I shall be able to 
show that hardly half of this sum of 
Rs. 128 erorcs is given as grant, the 
major portion going towards establish
ment and so many other things; and 
even some amount has been set apart 
from this for the Dandakaranya 
scheme, with which I shall deal a 
little later. So, the amount that has 
been spent on the refugees is inade
quate. That is my first charge. And 
even the amount that has been set 
apart for rehabilitating these refugees 
has not been properly spent. The 
staff correspondent of Ttie Stateman 
writes:

“A large percentage of the West 
Bengal Government’s refugee re
lief budget remains unspent. The 
unspent amount according to one 
estimate represents 75 per cent of

the total of Rs. 80 million. Des
perate attempt is being made to 
catch up with the programme.”.

Another report says:

“Nearly half of the crop loan of 
Rs. 12 million out of Rs. 25 million 
offered by the Un:nn Government 
through the Reserve Bank, in 1957 
has not been distributed. The Gov
ernment’s inadequate machinery 
and the usual delays account for 
the poor result. I take it that it 
will be a serious concern of the 
Union Government ”.

I have referred to the statement of 
the staff correspondent. I may stren
gthen it by another statement which 
has been made by one of the respect
ed citizens of this country, namely the 
grand-son of Deshbandhu Chittaran- 
jan Das. who. when tendering his 
resignation made a very important 
speech. Although it refears to a 
particular State, we shall do well to 
see in how many States such things 
are continuing and whether it is not 
continuing in the Centre also. I shall 
not refer to what he has said about 
food and other things. But what he 
has said about the refugees makes 
very good reading. He has said about 
the refugee:

“As regards the refugee pro
blem. the Government had not 
yet understood either the problem 
or the psychology of the re
fugees. But in the name of re
settlement and relief of the re
fugees, almost Rs. 100 crores have 
been expended by the Govern
ment without rehabilitating even 
ten thousand families. In the 
name of relief, patronage was 
being granted........ ”

That is his language—
“to certain persons for reasons 

entirely different from the needs 
of rehabilitating and resettling re
fugees. In fact, the State Gov
ernment could not even spend the 
money which the Centre was
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prepared to grant it, and as a
result large sums had to go back
unspent.”.

So, he himself admits that large sums 
of money which had been given by 
the Centre to the State Government 
bad to go back unspent. We also find 
that in the department there which is 
dealing with rehabilitation and relief, 
the rehabilitation department is quiet, 
but the relief department is very 
active. Such things are happening at 
(he State level. I would like to know 
what the Centre has got to say about 
this matter also.

I do not think it lies in the mouth 
of the Minister or any other hon. 
Member here to say that these people 
are used by politicals, for here is 
a person who belongs to the Congress 
Party who has made this statement; 
this is the sort of allegation that a 
Congress Minister has made when he 
tendered his resignation. So, no poli
tical party is indeed making capital 
out of this. I do not think particular
ly in Calcutta the Opposition parties 
will need any of these refugees for 
their demonstration, and the Calcutta 
results show that a majority of non- 
Congress candidates has been return
ed both to the Assembly and to Parlia
ment. Of course, it may be a political 
point Now, righly, the people of 
Bengal feel—and I want the people 
of India also, who are non-Bengalis 
to know this—that because the refu
gees are not supporting the ruling 
party whether it be in the elections or 
elsewhere, a certain step-motherly 
treatment is being afforded to them. I 
am making this charge with all res
ponsibility. That can be contradic
ted. Let them contradict it. Not only 
is there inadequate provision for the 
refugees, but a certain kind of treat
ment is afforded to these refugees for 
reasons best known to the Minister 
himself.

I now come to the Dandakaranya 
scheme about which so much has 
been heard in this House. The size 
of this area is nearly three times that 
of West Bengal. A new State can be

cre-iiod hjrs. If a new State is going 
to be created where we are going to 
put in people from all parts of India, 
I can very well understand. But hare 
is an area which is three times the 
size of the West Bengal State. And 
we are going to spend Rs. 11 crores 
on this. For the year 1958-59, about 
Rs. 2 crores have been set apart. But 
this is what the commissioner who 
has toured that area for four months 
says:

‘‘During the first year, probably 
we will be able to resettle about 
three thousand families, dur
ing the second year about 
five thousand families, and dur
ing the third year about nine 
thousand families, not only the 
families of the refugees but also 
the families of the inhabitants in 
that particular area.".
And here is something which will 

make good reading.
“There was no trace of black 

water fever anywhere”
In the Dandakaranya forests which 
comprise of parts of Madhya Pradesh, 
Orissa and Andhra Pradesh. Now, 
Dandakaranya is a name which is well 
known in the Ramayana also. But it 
is a name which is frightening also. It 
was in that place that we had the 
Tadaka and her brothers and all 
those people with whom Ramachandra 
had to go and fight.

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): We had also a Shabari there.

Shri Tangamani: That is true. But 
only one Shabari was there, and not 
many.

Shri Mehr Chand Khanna: But how 
many Tadakas were there?

Shri Tangamani: The commissioner 
says:

“There was no trace of blade 
water fever anywhere. The only 
possible danger was from wild 
animals. To safeguard against 
that it was proposed to appoint 
official shikari*,”.
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This is not a laughing matter. I 
. remember I wag in Malaya when the 
Tftrail labour there was being utilised 
by the Japanese for putting up a rail
way track.

Out of 300,000 people sent there,
100,000 people died of malaria and 
other infectious diseases. Today are 
we going to send all these refugees 
to those places so that they can be 
eaten away by these wild animals? 
They say it is a malaria-infected 
area and experiments have been going 
on whether this malaria can be con
trolled. If the policy of dealing with 
these refugees is by just seeing how 
many Bengali refugees are cantanker
ous people, collect them, take them to 
Dandakaranya and let them meet 
their natural death, I can understand. 
Not only myself, but my party also 
believes that this Dandakaranya 
scheme is a waste. If we want to 
have a Dandakarnya scheme, let it 
not be for the refugees; let it be for 
really settling people who have not 
got work. So many people can be set
tled there; not only refugees Displac
ed persons from different parts 
of the country can be settled there, 
but let not poor refugees be 
dumped there. That is my humble 
submission, because I feel it is high 
time the House knew the full implica
tions of Dandakaranya. Dandakaranya 
is now more or less going to be a 
graveyard for these East Pakistan 
refugees. That is the strength of feel
ing, not only amongst the Bengalis, but 
amongst others also.

About West Bengal itself, they say 
that West Bengal has now reached the 
saturation point. It has now become 
more or less a common phraseology. I 
would like the hon. Minister to refer 
to the official statement published by 
the Government. They themselves 
admit that in those four districts where 
these people are resettled, there is as 
much 200,000 acres of land which can 
be reclaimed. According to the Dutt 
Mazumdar Committee report which 
was published on the very day of the 
Darjeeling Conference, in these four 
districts, 2 lakhs acres are there. When

so much money is going to be spent 
on Dandakaranya, at least a portion 
can be spent on reclaiming this land 
and at least 100,000 refugees can be 
settled. We And that the West Bengal 
Government says that the saturation 
point has been reached.

As I said, there are about 3 million 
people who are still in West Bengal. 
This is what the West Bengal Govern
ment says:

“4 million people come from
East Pakistan, while 7 to 8 million
Hindus are still in East Pakistan."

Of the 4 million people who have come 
here, nearly a million of them say, “We 
do not want a penny from the Gov
ernment. All that we want is security. 
We are going to stay here. We will 
starve and we will not get a penny 
from this Government.” In that way, 
1 million people have really seen to 
their own resettlement. Has the Gov
ernment got to say any good words 
about these 1 million people? Out of 
the 3 million, we find that half a mil
lion are now drifting here and there. 
According to the Government, 300,000 
people are in the camps. For how 
many years will they be in camps?

I have known several instances. 
They will be told that this camp is 
going to be converted into a colony. 
But ultimately they will be told, “We 
are not going to convert this camp 
into a colony; you must go to Danda
karanya.” In the West Bengal Assem
bly, there was a non-official resolution 
which was passed unanimously that 
before the Dandakaranya scheme is 
put into operation, all the parties will 
sit together and a scheme must be 
evolved, because after all, the people 
in West Bengal are going to be settled 
in Dandakaranya. So, they have sug
gested that there must be a conference. 
I would like to know whether such a 
conference has taken place.

What is the record of the various 
colonies? I would really request the 
hon. Prime Minister to visit some of 
these colonies, the names of which I 
have got. There was a one-page arti
cle in the Statesman recently about
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the SalaApur colony very near Chitta- 
xaajan. Rs. 20 lakhs have been spent 
and 90 families were settled there 
against the advice of the agricultural 
expert that this land could not be re- 
■flahmurt at all. Let anybody take a 
trip to Salanpur colony: We find that 
only 2 families are staying there. Why 
did they desert it?

Shri Klstaiya (Bastar-Reserved-Sch. 
Tribes): There is no quorum.

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum. 
The hon. Member may continue.

Shri Tangamaai: I can give several 
Instances. Salanpur is one. There is 
another colony, Bandhab Nagai colony 
where 213 families were settled and 
ultimately they were told that it 
belonged to the Defence Ministry. 84 
families were removed and 129 fami
lies arc there. They have been there 
for several years. Then there is the 
New Barrackpore Camp colony. They 
were in that colony for several years 
and ultimately they were told that that 
was not going to be converted into a 
colony. In Banhooghly in 24 Parga- 
nas, them is a scheme for settling 100 
families. They have been waiting in 
the camp for 2J years, but now they 
are asked to go somewhere. Many of 
them happen to be transport workers. 
Sfou can well understand their resent
ment. In Bankura and other places, 
the subsistence allowance of Rs. 25 
las been stopped.

I am only mentioning some instances 
■0 show lhat desertions come not only 
Srom outside West Bengal, but also 
irom the colonies in West Bengal. Why
lo they desert those colonies? It is 
lecause of the unbearable conditions 
low prevailing in those colonies. There 

was a scheme that those who have 
made certain advances—I believe 
there is a Bengali word for it Batna- 
namas—will be settled there. But what 
do we find? The Government says 
that only 1,000 people have applied. I 
know that Shrimati Renu Chakra- 
vartty herself has submitted a list of

1.000 people. According to our 9*r<ar>
100.000 people are now ready to exe
cute bainanamas but neither the Cen
tral Government nor the State Gov
ernment is willing to settle them.

About the various colonies outside, 
whether in Orissa, Bihar or Assam, I 

< would like to mention what Mr. Guha 
says about them:

“The refugees are now a natio
nal problem and not a West Bengal 
problem. It is not impossible to 
rehabilitate more refugees. No 
desertions are taking place from 
Terai in U.P. Bettiah in Bihar and 
Andamans. But desertions from 
the colonies in Bihar, West Bengal 
and Orissa are attributable to bad 
rehabilitation arrangements.”

This is what a Congress Member says. 
Because of the bad arrangements, 
desertion* are taking place. Even 
those who want lo be in Bengal, are 
deserting the colony which has been 
set up in Bengal. How fallacious is 
the argument that these people would 
always like to be in Bengal, I ask in 
all seriousness; Suppose there is a 
person from Tamil Nad who says, “I 
would prefer to be in ’Kamil Nad”. 
What is wrong in that, unless you are 
able lo show that he will be settled in 
some other place where the Tamil cul
ture will be continued? So, if the Ben
gal ies say that they would like to be 
in Bengal, it is no crime at all. So, 
that is not a good argument. So far 
as our party is concerned, we are not 
opposed to going outside West Bengal. 
But very bad conditions, misfeasance 
and nonfeasance have resulted in these 
desertions. So, my only request is that 
the problem is of such a nature that 
it is a national problem; it is a human 
problem and it must be treated above 
party considerations. Under the cir
cumstances, it is better that a sub-com
mittee of both the Houses of Parlia
ment is set up. We may leave the 
things into their hands, so that at least 
we will be doing justice to the refu
gees.
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If any points are raised, I will cer
tainly deal with them in the course 
of my reply.

With these words, I commend my 
Resolution to the House.
15 tars.

Mr, Deputy-Speaker: Resolution
moved:

'This House is of opinion that 
a Committee of Members of both 
the Houses be appointed to con
sider all questions relating to the 
rehabilitation of refugees from 
East Pakistan with a view to 
formulating a comprehensive 
plan for their speedy resettle
ment in gainful employment”.
There are certain amendments.
Shri Bibhuti Mishra (Bagaha): 

move:
"Thai jvr the original Resolu

tion, the following be substituted, 
namely,—

“This House is of opinion 
that work so far done by the 
Government with regard to the 
resettlement of displaced per
sons from East Pakistan is 
entirely satisfactory.

This House further urges 
different parties that they
should actively cooperate with 
them in the resettlement work 

through their thought, speech 
and action”.

Shrimati Reou Chakravartty
(Basirhat): That is official!

Shri B. Das Gupta (Puruliu): I
beg to move:

“That in the resolution,— 
after the words 'the House’ 

the words ‘and a member from 
the West Bengal Assembly* be 
inserted.”

Mr* Dejmty-8peaker: Amendment
Ho, 2 tabled by Shri Panigrahi is out 
of order. Amendment No. 1 is all 
right.

Shri Panigrahi (Puri): I beg to
move:

“That in the Resolution,— 
add at the end—

“That Committee should visit 
the different existing transit 
and resettlement camps located 
in States of Eastern region for 
resettling East Pakistan refu
gees for making an on-the 
spot study into the working of 
these camps and the actual 
difficulties faced by the refu
gees’.”

Shrimati Renu Chakravartty: 1 beg
to move:

“That in the Resolution,— 
add at the end—

‘and to make- on-the-spot 
study of the conditions in the 
refugee colonies prevailing 
both inside West Bengal as well 
as in States outside Bengal 
especially in the States of 
Assam, Bihar, Orissa, Tripura 
and other States where one 
million East Pakistan refugees 
have been sent’.”

Shri V. P. Nayar (Quilon): I move 
amendments Nos. 7 and 8.

Mr. Deputy-Speaker: Amendment
No. 8 is out of order.

Shri V. P. Nayar: Why?
Mr. Deputy-Speaker: It says “and 

also assess the real effect of rehabili
tation on the refugees from West 
Pakistan”.

This is beyond the scope of 
Resolution.

the

Shri V. P. Nayar: I beg to move: 
“That in the Resolution,— 
add at the end—

The Committee should also 
investigate into the working of 
specific Refugee Rehabilitation 
Schemes like the Pridabad 
Development Scheme, in order.
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to avoid the mistakes, if any, 
in such schemes in the schemes 
proposed for the rehabilitation 
of refugees from East Pakis
tan’.”

Mr. Deputy-Speaker: The original
Resolution as well as the amend
ments are now before the House. 
In all, we have fixed 2 hours for this 
Resolution. Half an hour has been 
taken by the Mover himself. Then 
he has just given an indication that 
he will reply to points.

Shri Tangamanl: About 10 minutes.
Mr. Deputy-Speaker: At least that 

much time would have to be given to 
the Minister also.

Shri Mehr Chand Khanna: About 
half an hour.

Mr. Deputy-Speaker: That means
that 50 minutes will be left for other 
Members. I have got about 10 names 
here.

8hrimati Renu Chakravartty: Some 
of us who have not sent the names 
will also speak.

Mr. Deputy-Speaker: I have noted 
the name of the hon. lady Member 
here.

Shrl V. P. Nayar: Mine also.
tartar A. S. Salgal (Janjgir): I

want to speak on the Resolution.
Mr. Deputy-Speaker: Would five

minutes to each hon. Member be 
enough?

Sbriuati Renu Chakravartty: In
five minutes, we will not be able to 
speak all we want.

Mr. Deputy-Speaker: No Member 
shaTl have more than 10 minutes.

Shrhnatl Renu Chakravartty: The
Minister may finish in IS minutes.

Shri Panigrahl: I will be failing in 
my duty really if I do not appreciate 
■t least to a certain extent, the ex
penditure that has been incurred so 
far Kg the rehabilitation of the 
refugees is concerned. But I would 
just like to make certain observations

confining myself mainly to the colo
nies which have been constructed in 
Orissa, and what the Public Account* 
Committee has to say about them.

The Rehabilitation Ministry has 
calculated the average expenditure on 
the maintenance of each East Bengal 
refugee family at Rs. 128 per 
month. It has worked the average 
expenditure of a family in India at 
Rs. 105 per month. From this, the 
Ministry has concluded that the Gov
ernment are spending too much on 
the rehabilitation of East Bengal re
fugees in comparison with the ex
penditure of an average family in 
India in a month. They have taken 
pride in this. But I would like to 
submit that most of the money being 
spent on rehabilitation of refugees 
from East Bengal is not well spent.

According to the Rehabilitation 
Ministry, the total refugee population 
in camps in Orissa on 31-1-58 was 
3.700. In reply to one of my ques
tions. the hon. Minister, Shri Mehr 
Chand Khanna, said on 5-9-57, that 
he '’ould not say what was the total 
number of refugees, but still he said 
they would be about 12.000 iif Orissa, 
out of which 4.000 were in camps 
and the rest were “in some sort of 
colonies”. Really, I think he did not 
mean it seriously. I think the words 
“some sort of colonies” are really 
justified because the colonies which 
have been constructed in Orissa are 
not colonies, they are some sort of 
colonies.

I was just looking into the speech 
which the hon. Minister made in the 
Rajya Sabha. There he tried to find 
out the cause of these desertions in 
political factors. But he has mis
judged the situation. I can tell him 
for his information what the Public 
Accounts Committee has reported 
after visiting all the colonies in OrUsa 
in different districts, and wbMt 
opinion they have formed. That 
Committee does not belong to fey
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one political party; it was a Commit
tee of the Orissa Assembly and it 
consisted of members from all the 
political parties. They have given 
figures. They are as follows:

In the district of Cuttack, the num
ber of families sent for rehabilitation 
was 1501 and the number of families 
who deserted from the camps was 
942; in the district of Balasore, the 
number of families sent for rehabili
tation was 341 and the number of 
families deserted was 199; in the 
district of Sambalpur; the respective 
figures are 220 and 162; in Ganjan 
69 and 46; in Bolangir 26 families 
were sent for rehabilitation and there 
were 26 desertions; in Kalahandi, 121 
families were sent for rehabilitation 
and desertions wore 100, in Phulbani, 
34 were sent for rehabilitation out of 
which 30 deserted; in Sundergarh, 260 
families were sent for rehabilitation 
and the desertion was complete—260; 
in Keonjhar, the respective figures 
are 257 and 253; in Mayurbhanj, they 
are 101 and 57; in Bhusandpur—
which has now prominently featured 
and about which the hon. Minister 
has very good words to say—473 
families were sent for rehabilitation 
and 307 deserted the camp. What 
arrangements did Government make 
in the colony so that they deserted?

Shri Mehr Chand Khanna: To
which year’s report is the hon. Mem
ber referring?.

Shri Panigrahi: 1955-1956 Report.
Shri V. P. Nayar: Those who

deserted are deserted!
Shri Mehr Chand Khanna: To which 

year’s desertions does it relate?
Shri Panigrahi: 1955-56. That is 

irom the P.A.C. report from 1951 to
19S6.

Shrimati Beau Chakravartty: He
wants to say that it was not in his 
tiaw, but in the time of his predeces
sor.
.vfihH Panigrahi: The reason why I 

-***• the*e flgureg of desertion is that

you can just compare and find out 
that the desertions in those colonies 
situated in the coastal districts are 
less than in those colonies situated 
in the hilly and Jungle areas. In the 
latter, the desertions are more. The 
district of Sundergarh is a hilly and 
jungle area. So also the districts of 
Keonjhar, Mayurbhanj, Bolangir, 
Kalahandi and Phulbani are situated 
in Northern Orissa and they are in 
hilly areas. So naturally, when we 
have the Dandakaranya project, we 
must take this factor into considera
tion. because the refugees have got 
this mentality. It has been shown 
by the figures of desertion that they 
liko to be settled in the coastal areas 
rather than in the hilly areas be
cause they do not like the climate in 
the hilly areas; may be that they do 
not liko them for the lack of ameni
ties in those camps and colonies. 
When we are going to undertake such 
a big project in Dandakaranya which 
costs Rs. 11 crores, let us see that 
here again it does not prove to be 
a costly thing for the whole of the 
nation. This factor must be taken 
into consideration.

I do not say that Dandakaranya 
should not be developed. I shall 
plead for it. It must be developed, 
but we must take into consideration 
the mentality and psychology of the 
refugees who have already gone to 
such areas. If we are not going to 
learn anything from our experience, 
then we may not learn anything. If 
we are going to learn from our ex
perience during the last so many 
years, with regard to the resettle
ment of refugees in colonies, we must 
take this factor into consideration.

The sub-committee of the Orissa 
Public Accounts Committee visited 
almost all the camps. The hon. Mi
nister told us that he himself visited 
the Charbatia camp and found the 
conditions very satisfactory. But I 
would just refer to what the Orissa 
Public Accounts Committee found. 
The sub committee of the Public Ac
counts Committee visited the diffe
rent colonies and submitted a report
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to the main committee. This is what 
they say:

“The sub-committee saw that 
the quarters allotted to the refu
gees are situated at such low 
level that during rains, some por
tions of the colony become water
logged for days together and even 
rain water flows to the rooms. 
Conditions of the latrines were 
insanitary. The site is quite un
suitable and unhealthy. The sub
committee are strongly of the 
view that it should be abandoned 
and a new colony set up at a suit
able site.”
About the Idga colony also the 

committee was of the same opinion. 
They say:—

"The conditions of houses in 
Idga colony have deteriorated. 
There were no facilities for im
parting primary education to the 
refugee children.”
There are no social amenities pro

vided for the refugees living there. 
Again, the sub-committee say:—

“The pitiable condition of quar
ters allotted to the refugees was 
discussed. The Under-Secretary, 
Relief and Rehabilitation De
partment, explained that accord
ing to the instructions of Govern
ment of India, the various colo
nies will be remodelled if dis
placed persons show a tendency 
to settle there permanently.”
It shows that the tendency is lack

ing in all aspects. The tendency is 
lacking so far as the Government of 
India is concerned and I do not know 
Whether the tendency is lacking on 
the part of the State Government 
■also.

So, I think the refugee colonies 
should be visited by a committee of 
pur House so that we can see the 
real conditions of the refugees there. 
And we can ask the refugees to aet- 
’fte in those parts.

Mr. Deputy-Speaker: Shri Bibhuti
Mishra. Even those hon. Members 
who have given their names should 
give some indication when they want 
to speak by standing in their seats. 
Unless a Member stands I will not be 
able to call him.

( * w )  :
aft fVtfwjAR #

y rffrwr fa*n , *  *
PiHfwfifld Vt WT VT
Htfz*r faorr £ :—

“This House is of opinion that 
work so far done by the Govern
ment with regard to the resettle
ment of displaced persons from 
East Pakistan is entirely satis
factory.

This House further urges diffe
rent parties that they should 
actively co-operate with them in 
the resettlement work through 
their thought, speech and action.”

Hffrw, *ft wrsrfar
% JjftMJSirvr iTT IgTT wrwr
jo t  1 *rsr TfTT fa fa^ Jwtan 
«»rt far ^7# % fair
S? I 3 ’TIW-T . STT3T TT7  T ” T

3r«r *fr ^
vtrft *Tr TT JT  ̂1 'i *TT fa TTVt"
3ft fsH>FW f  £ tftT
PspT TT HPT’TT TtSTT T t  T5TT

9T TT I ^t ^
3K w  ?wHt^ rfr vg
vft jft qreir % *t i

IT *lW+l WrpTRT W?TT |j f a  ^

far# V v t  ?3TR ^  ^  ^
f? fair jff w i *■ 'T fa'-it ft

»5Wft«r $ 1 wr̂ r ftw ffT?
*r?f #5 pr nn^hr * iw
frtjr t  ** ^  ^  «rt ts  y? v # t  

t  fa
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#wrfpreTt f r  «?*r $  wtn *yr

^ ,0 0 0  ft^aW l
m m  fwf*m ar*nfi r t  **M  S *x 

w rr ^ t ift t^ w fr  *t* iftf*t*T T #  
tprr* n 

wffarr v  affl* mwtnrrti
*f^pr f w  TTrr «r*rr #  5rft*rc
s*wit «P?5r $ art sr»Tfa vt after# £ 1 
w r  rft *  qw ^ fffcr c  w?*r £r i t f  i  1 

u n r  « t v t t  3*  * t  art ftrem  s*ffar ft 
^nft m tn  vrV p  ftyjftnff vt *yr

# *m
*m sff tam r V fan qr*fta *t
W»#»mrTWTf«tT<TT, 3 *T fiTOTT 3T*ft̂  
v t  ^ ttvtt % *rr»; qft»ff v t  *  Tift ft 1
« » H  S*T «Ft »?T ft , * T  SRT *rft

ft, * *rtn «trfr STTSt =iW rT̂W % VT *W,
v  f*ru *rvtt ^nrr q*TT ?tft ft 1 

?*r *r iftr *rfop * tw t w  »r^t 
ft, ?rft *nm *  ^  mrr ft 1

A' ? m  F5RT qft arrrf fr*=JT £ 1
*nrr t t  ^?.ooo frwift qpft • ».
v,? oe trf^rr s 1 rn »n^ ^ ^
*T<+IT -000 4 f̂«IRT Sfft 3RT ?*ft I 
?T*?r* fejTTT S: 3fr f r f^ J T  *v?.zt f  
4  ^FT jTTfT o *t)t 'J'l't l SPT l^fT
7g*r i  I JTf  ̂ *ft 5/?r A'f\ n>> ^
w f c  ‘ n r  v -t i ^
strr ftnrr 1 fV’upftaf *pr fpt- 
HH'f % *TT q wtT T ^ r  *r
l i l l  SfTT Vtf^Rr f̂Tt I ^  YTPT c(rt "11 *1!

MTCcTT g f% 3fi?t <TT fTHT̂ tWr T̂t
HWHTI 3IT 7 T̂ S , STfTT NT 3T> ^7T% IT^^T 
f  ^ g-qfnr % \ *̂r •’ : ift
**T ?fm ^t fTSTT̂T ir t t t  ?TTr -̂Ttsr 
w t v t t  vm  r^V  ̂r fr  q%, ^

ipmrfh ifr »r?re  ̂ ft 1
ufftlr, fRTT ^t 9?fPIT»(T T̂SrTT f  ftff

p ^ .;«h|?' «trT w  wm

< n r r  W T ^ * r t t f r r w « r ^ w V  w r  r r i p  
w w  v t  « t  « r m t  w  m  
f v  f«p?T^ ^  x r t r  ftr * r  t  « r w  

« # tr  *TfRr q  % R p t  f f K  w r  
w a r  t t  ?rt o t t  v t  < rrr w ^ n r  
fv  $ flrcw w £ t s t  ?t «t* ft , feRT 
w  w w  w  ft 1 «t vrk  
fwttvt ?TTtfi v#3r vrm  ft f t  # 

w n r  « ^ i C  ^ n r w  T  =qqr T T  T * T  
v?r fr  ?*m  «mr *̂rr wt?«t ft
( (interruptions) ) 4  f iM T  g

f v  » m r if t  w q  Jt^ » rw  . . . .  

wiwrw v t  XTTT
3PTW  *T ? ,  STR «TT!ft <TTrT =fr| I

« ft  f w j f i r  f w  : A  ^rsnT ^  P f  
g  »T5RT WT7T «P?T f  |  * r t r  $ 4 # ^  ^T? T T f  I 

4  «TT5ft m r t  f t r s ^ f t  ¥ t  ^ T T t  T R  < K  
^ *T T  »i+ r1T  ^  n « i <  ^ f t  T T tT S J5 t  S o T  5ITTJ I 

? ^ r r  f f t ^ T T  

sr̂ t ^ 4 t  wrf^ 1 w t  irft it ?  * *
f ^ f #  r f t ^ ^ T t n t  ^ T * T J i r S t ^ t  ^ 7 f ? T  »

3WIWWT H ^ t w  : w rq  ft
frifatr tt%it ^7 1

«Ti f tr  j f r r  f i r « r  : * t  
^ T  I I T T 7  T R T  |  I 4  m  ^ = i r  f  « f r t  
e t jV  ? n T  its t  j:n r ;f r !B ? T fft

fti ^  sriff t t  w = r r  ^  * ( V  m 3rr^?^^

i  P f  q- ^5 k ..........
^T O T ST  H ^ t ^  : f«F«fr *P

p T T  VZ r̂ 5fT? *7. ST 5 r̂T-TT ft I 

? f f f H T  ip ra r s r  * n r i t  f t . ^  
rf^r st n̂ ?rr ft. r̂nr ff??, >r %?. >n>?r 
f, i

s f t  f a  j f a  f i r e  : ^  »T3f ^ . f f  S ', 
f^ s p Y  *rrsr»T f t . . . .

;rnww m$m : *  w  * m  t  
p p  f<p*it ^ « r r  v  t p t t  f ¥
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Shrimati Renu Chakravartty: Mr.
Deputy-Speaker, I have only got ten 
minutes and I know I will not be able 
to cover the entire field which is very 
necessary to give a fitting reply to the 
Minister who takes of course half an 
hour or one hour in various digres
sions. 1 have read his speech in the 
Rajya Sabha and I am convinced of 
one thing. If anybody is a political 
tnanoeuvrer, it is our Minister of 
Rehabilitation. That, I feel, is his re
cord right from the days when he was 
in certain other Ministries and certain 
other parts of India, till today. (An 
Hon. Member: Certain other parties
too). It was surprising that a man 
who says that he knov s the suffering 
of the refugees speaks in a daunting 
tone like this about the East Pakistan 
and West Pakistan refugees. It is a 
tone that is exactly reflecting what 
was stated by a Pakistani Minister in 
East Pakistan in—I think—the Abu 
Hussain Sircar Ministry in East Pakis
tan. What was their contention? They 
tried to cover up their squeezing by 
saying that they were treating the 
minorities so very well but they want
ed to take these doles being given 
across the border and that was why 
all that was .happening. It is exactly 
the same thing that the Minister of 
Rehabilitation of the Indian Union

has stated in the other House. He 
says:

the number has gone down 
to 500 because people in Sect 
Pakistan now know that by com
ing to India they are not going 
to get Rs. 5,000 or possibly five 
acres of land plus a houie-build- 
ing loan, plus a loan for bullocks 
plus a loan for maintenance, and 
then having stayed here they 
cannot possibly do what they 
want to because there is no ques
tion. Even the mental reserva
tion is there that whenever ‘we’
take this loan___”—the word
‘we’ meaniag Shri Bhupesh Gupta
and his Party—“ ___this is more
a grant and there is no question 
of repayment.”
Does he mean to say that the peo

ple from East Pakistan come away 
here because of the paltry loans 
which he gives and does not give or 
because of that they give up their 
lands, their homes, their families and 
everything and come over here to rot 
in those tents for years and years and 
are victimised by the policy or no 
policy of the Minister of Rehabilita
tion here and the various Ministers 
of Rehabilitation at the States? I do 
not want to raise this question of the 
various Ministers. But the present 
Minister on various occasions has tried 
to shift the responsibility. When we 
raise the question of desertions or 
the reports made by very high 
power committee or the reports made 
by his predecessors he says: “Is tnat
in my time?” If we raise the ques
tion of certain rehabilitation schemes 
of the State Government or of the 
machinery of the Central Government, 
he says: “Well. That is the State 
Government. What can I do?” When 
we say that these things are decidcd 
by him, he says: “I am doing every
thing possible but what can we do?"

The funniest thing is that it is very 
difficult to catch Mr. Khanna because 
off the record he says something. . . .  
(Interruptions.) It is good that the 
House knows about it. He turns 
round to me and says to jne: "H .JOtt 
say that, I shall openly deny tt?V I
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now in this House also, that we were 
liars. Let the people judge who the 
liars are. Even a Minister in the 
State of West Bengal who has just 
resigned has given his ideas as to the 
way this Ministry functions. How has 
it functioned especially in relation to 
Betiah Camp. We have stated not on 
one or two occasions but on many 
occasions that we had nothing to do, 
the Communist Party had nothing to 
do about the working of that camp 
and they did not ask them to come 
away. He knows it very well. I 
have myself personally had a talk 
with Mr. Khanna about this. I felt 
sorry that I intervened at that tim« 
because I never knew that such a 
dishonesty would be played....(Inter
ruptions.)

Mr. Deputy-Speaker: I would re
quest the hon. Member to remain more 
temperate and more mild. It should 
at least appear that one is trying to 
convincc the other and gives one's 
viewpoint. We should not go so far 
as to say words that would not be 
advisable to say. Wti can say the 
same thing—and the hon. lady Mem
ber can say it—more forcefully in 
som<’ other words. (Interruptions.)

Shrimati Reno Chakravartty: Sir,
I have come to the end of my patience. 
For the last three years, if you read 
my speeches, it will be known that 
I had given him a great leeway which 
no other Minister got. We were beg
ging him to look into the matters and 
we waitud because he was a person 
from West Pakistan who has really 
suffered. We were willing, more than 
willing and we gave him opportu
nities of really proving his words. But 
unfortunately I have to say frankly 
that personally I have given up all 
hopes about the Central Minister of 
Rehabilitation doing justice and of 
course I never had any hopes regard
ing the State Minister.

I only want to say this, on this 
particular occasion. He knows per
fectly well that it was Shri Jogendra- 
natb Mandal and his nephew asked 

;i&8tn to com* away.

munist Party of India. When we saw 
the sufferings of those people, I per* 
sonally—may be, many of the people 
in our party did not agree with me— 
went and saw him, begged him to do 
something about it and change cer
tain things, and also persuaded the 
refugees to go back. It is not very 
easy to do that, but we did it But X 
am sorry he used—as you have asked 
me, Sir, to use the word ‘untrue’ I 
shall use that—untrue statements in 
the Upper House in order to fulfil his 
own political ends.

Sir, I just want to say—because I 
have not got much time—that the
Rehabilitation Ministry has no policy 
at all. It is no question of money. 
We have got money and the Govern
ment of India has sanctioned the 
required money, but there must be a 
policy. I myself have stated again 
and again that, if it is a matter of 
principle, I would like a Bengali to 
go to the farthest end from Kanya- 
kumari right up to Assam and right 
up to Punjab. We Bengalis have 
done it; we have gone to every part 
of India.

But, why is it that today we Cjfi.ot 
do it? Sir. within ten minutes Jt : m- 
not take colony after colony. The aon. 
Minister says that water is flowing 
in the Bushundipur Camp whereas 
the refugees say that there is no 
water. Take the case of camps in 
Assam or in other parts of India; I 
have got all the material but I can
not go into them in detail. These 
matters have to be looked into, be
cause the Minister gives a completely 
different picture from what is given 
by the refugees. That is why my 
earnest suggestion is—we are not pre
pared to listen to the Minister or to 
the refugees this time—that Members 
from all parts of this House should 
go and decide for themselves. Let 
them sec the conditions, let them hear 
the whole story, let them hear Hie 
official version, let them also hear the 
version of the refugees and then 
come to some conclusion as to what 
should be done for the refugees.
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rehabilitation is not there. You can 
fling as many figures as you like at 
me, but rehabilitation is tar lar from 
the refugees of East Pakistan. With 
regard to the question of land it has 
been stated that there is no more 
land in Bengal. Just now an official 
record has been quoted to show that 
two lakhs acres of sub-marginal land 
is available there. Let us give SO per 
cent of it—I am all for it—to the 
refugees. Let us develop that land 
and give it to them. The cost per 
acre will be less than what you are 
going to spend on reclaiming Danda- 
karanya. Let us take the rehabilita
tion site in Vishnupur and all those 
areas in Bankura. 1 can give you 
camp after camp. There are 100 
bighas of land around these places. 
Let us reclaim .all those land and 
give it to these refugees; it will be 
cheaper and better. If it comes to 
the question of binanames, only two 
years ago I myself gave 1000 bina- 
names of Palla Camp. What has 
happened? Nothing at all; they have 
just been thrown over board.

I would like to make one concrete 
suggestion. Let us not allow the ceil
ing price of land to be raised to a 
flood figure, but let us take the aver
age figure taking into consideration 
the land transfers in a particular area 
of Bengal during the last five years. 
That cannot be done because it will 
be easier for our officers in the 
administrative departments to sit in 
their chairs and say that Rs. 1565 
should be the maximum for land pur
chased in urban areas or rural areas. 
But that is not a real figure. My 
friend has already quoted figures to 
show how in this new Barrackpore 
Colony there are people who have 
been living there for the last 4 to 5 
years, to start with in tents and now 
in little shacks. The landlords are 
willing to give them the land at 
reasonable rates, but uptill now that 
has not been settled. Now they have 
been told that there is a transit camp 
and they have to go outside Bengal.

There are so many other cases. U 
you take the case of regularisation ot 
colonies, according to the figures that 
have been given to me there were 139 
colonies for regularisation and after 
three years 61 colonies out of these 
have been regularised in full and 18 
in part; God only knows when the 
rest are going to be regularised.

If you take the question of indus
tries, the policy has been changing 
every time. After 2ft years not a 
single spinning mill has come up. 
After these excise duties, God only 
knows what is going to happen. No 
industries are coming up. That is why 
I say there is absolutely no policy at 
all.

I do not want to mention anything 
about corruption; that has been dealt 
adequately by the resigning judicial 
Minister in West Bengal. I only want 
to repeat that there is no policy 
whatever. The attitude of the Minis
ter, I should say, is one of raising 
provincialism. Even the speaker over 
there said about the opinion in this 
House. They have created an opinion 
that Bengalis are a peculiar, preverted 
race and they do not want to go any
where else; if they do want to go, the 
only reason why they do not go out 
is because the Communist Party of 
India is preventing them from doing 
so.

If that is so, Sir, I should only like 
to say this, that on the goodwill and 
on the good actions does a Govern
ment flourish. By just throwing un
true statements the starvation and 
sufferings of the people cannot be 
lulled. Time will see that it will be 
the Communist Party of India and 
other opposition parties who will be 
able to challenge the might of the 
Congress only on this problem of 
refugee rehabilitation.

Shri Jaganatha Rao (Koraput): 
Mr. Deputy-Speaker, Sir, this reso
lution says that a Committee of Mem
bers of both the Houses of Parlia
ment be appointed to go into the 
question of rehabilitation of the
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refugee* from East Pakistan. 1 won
der what useful purpose would Be 
served by the appointment of such a 
Committee. There is already a Stand
ing Committee attached to the 
Rehabilitation Ministry here. I also 
understand that in Vest Bengal there 
is a similar Committee attached to 
the State Government.

Shri V. P. Nayar: Thera is no 
Standing Committee; it is only an 
Advisory Committee.

Shri Jaganatha Kao: I stand cor
rected, Sir; there is an Advisory Com
mittee in the West Bengal Assembly. 
I only wanted to say that there is 
already a Committee in the State and 
there is a Committee here also. Over 
and above these two Committees, 
there is also the Public Accounts 
Committee. I wonder what useful 
purpose would be served by the
appointment of another Committee. 
The reasons advanced by the hon. 
speakers in support of the resolution 
are not at all convincing.

I agree with my hon. friend Shri 
Tangamani that refugee problem is a 
national problem. It is too late in the 
day for anyone to think that the
refugees are not Indians. They are
Indians and their problem has to be 
fought out on a national basis. That 
is why nil the Chief Ministers of
States mol at Darjeeling, and they
voluntarily agreed to allot the sur
plus lands in their States for the 
settlenii'.it of thesi: refugees.

But the real difficulty is this. Most 
of the refugees—about 80 per cent of 
them—from East Pakistan are agricul
turists, unlike the refugees from West 
Pakistan. Therefore, land has to be 
found for them. The question is,
where to find so much land? If waste 
land is there, how can they cultivate 
it? Therefore, land has to be reclaim
ed and holdings have to be prepared. 
Then, houses have also to be built for 
them. The area will have to be made 
habitable for these refugees to go
and settle down. So, there i6 bound 
to be some delay.

The resolution also speaks of a 
plan to formulate a comprehensive 
plan for the speedy resettlement in 
gainful employment of these refugees. 
Speedy resettlement and finding some 
employment for them are problems 
which the Government has to face. I 
sympathise with the plight of the 
refugees. But the difficulty is in set
tling them at proper places so that 
they can get proper employment 
according to their previous trades and 
professions.

With regard to the trouble in Bettia 
in Bibar and Charbatia in Orissa, I 
do not attribute it to the Communists 
but the inspiration came from out
siders—it may be somebody else.

An Hon. Member: Are they Con
gressmen?

An Bon. Member: Are they fore
igners?

Mr. Depaty-Speaker: Not the
refugees.

Shri Jaganatha Rao: The inspira
tion did not come from the refugees 
themselves; some outside agency 
inspired them to create this trouble. 
I do not attribute it to the hon. Mem
bers there or to their Party. I only 
want to ask, can this problem be 
solved by raising difficulties and 
troubles in the way of Government? 
Therefore, it is the duty of every 
Member of this House to see that a 
constructive policy is suggested. If 
the policy of the Government or the 
implementation of the policy of the 
Government is defective, certainly 
any constructive suggestion from any 
Member of the House would be wel
come. I appeal to my hon. friends to 
give constructive suggestions if they 
feel that any policy or any matter in 
the implementation of the policy 01 
the Government is defective anywhere. 
The real difficulty, as I said, of the 
East Bengal refugees is there. Natu
rally, I do appreciate their feeling that 
they want to be settle! neurabout 
Bengal, because they find the atmos
phere homely. But it it possible? We 
find from various reports that the 
West Bengal Government is unable to
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provide, or make any provision, for 
ail the refugees. According to the 
statement read by Sl.ri Tangamani, 
about 30 lakhs of persons have already 
been rehabilitated in West Bengal. 
Now, the question is only about a 
lakh and odd people, who have to be 
resettled. So we have to view this 
problem sympathetically and also in 
a constructive way. But no useful 
purpose would be served by showing 
any outpourings of feelings or 
temper.

We know from history that colo
nisation took place in every country, 
from one place to the other, where 
there was pressure on land Where is 
the cultivable land available here for 
the refugees? We have to go to fresh 
fields elsewhere. So, we have to view 
this problem carefully, in a spirit of 
equanimity, and not be led away by 
emotions or prejudices.

Regarding Dandakaranya. I would 
like to say this much. 1 come from 
that area. It is part of the district 
of Koraput in Orissa But they say 
it is infested with malaria and black- 
water. Well, my hon. friends are 
seeing m< here. I am healthy, and 1 
am healthier than those hon. Members. 
I can assure them that there is no 
malaria there. There is no black- 
water there. 1 would request them 
to come to that aren. visit it with the 
hon. Minister, and satisfy themselves 
that that area is really suitable.

An Hon. Member: There are wild
animals.

Mr. Depnty'Speaker: It is not that 
they do not want it. but they feel 
that the refugees may not find it 
suitable.

Shri Mehr Chand Khanna: They 
are afraid of the wild animals.

Shrl Jaganatha Rao: It is an un
founded fear when they think that 
when they come there they will 
become victims of malaria and black- 
water. It is not so. I would request 
them earnestly to come and visit that 
place, I understand that the Speaker

Person*
at the West Bengal Assembly toured 
that area. I read his statement pub
lished in the Statesman. He quite 
appreciated the area and said that it 
is worthwhile trying.

Shrimati Renu Chakravartty: He
will settle there? 
v
Shri Jaganatha Rao: l request the . 

hon. Members to ask the refugees to 
go and settle there.

Shri Panigrahl: What about Dutta’s 
report?

Shri Jaganatha Rao: Mr. Dutta does
not want that scheme for some other 
reasons.

Shri Panigrahi: What other reasons?

Shri Jaganatha Rao: Need I tell 
them the reasons just now? Of course, 
as it. is, it is not possible for the 
refugees to go and settle there. That 
is why the policy of the Government, 
as read from the reports, is to reclaim 
the area, repair the holdings, lay down 
roads, construct houses and make the 
whole area habitable. That is the 
position. That is going to be done. I 
have seen the latest report from 
Mr. Fletcher published in the States
man h few days ago. It clearly shows 
that that is the policy. But the steps 
taken would be rather slow, for, they 
have to prepare all these things, name
ly, excavate the tanks and encourage 
pisciculture, because the East Bengal 
refugees are fond of fish. The Gov
ernment is alive to the needs of the 
refugees and so all this takes a little 
time.

I would only appeal to the hon. 
Members to have a little patience and 
join hands with the Government in 
solving this problem peacefully and 
to the satisfaction of the refugees.

Shri Pramathanath Banerjee (Con- 
tai): Mr. Deputy-Speaker, I thank my 
friend Shri Tangamani and other 
friends also outside West Bengal who 
have spoken about the refugee prob
lem, the problem of refugees from 
East Bengal. Bengal, in spite at its
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beautils] situation and climate is an 
ill-fated province. It was twice parti
tioned. It was first partitioned during 
the days of Lord Curzon. He parti
tioned Bei\gal in order to keep the 
Bengali people down and crush the 
political unity and the strength of the 
Bengali people. Bengal was partition
ed then and the British said that it 
was a settled fact.

Then, the whole of Bengal, under 
the leadership of Sir Surendranath, 
the father of politics in India roared 
against the partition and started the 
Swadeshi movement. I mention this 
movement because it later led to the 
movement of Independence. After 
Independence, India was again parti
tioned. The intense fervour, enthu
siasm and ritrio<’'<m shown by Bengal 
gave a di :itli-blow to ihc cloth busi- 
m-:-..- of the British. The British 
Cabint-t w; - compel'ed to annual parti
tion. and she prophecy of Sir Suren
dranath that the settled fact must be 
unsettled came true.

But the movement did not stop 
there. It went on, and after the 
Swadeshi movement, a revolutionary 
movement was started, and the middle 
class intelligentsia of Bengal and 
even of India joined this revolutionary 
movement, especially the intelligentsia 
of Maharashtra, Punjab and Madras. 
But this revolutionary movement 
could not attract the mind of the 
masses. It was Mahatmaji who start
ed the non-violent, non-cooperation 
movement and the Indian masses came 
under the orbit of that movement. 
The atmosphere of India was charged 
with patriotic fervour. The second 
world war roused hopes in the minds 
of the people that this opportunity 
must be availed of and British rule 
must be terminated. Subhas Chandra, 
the illustrious son of Bengal, begged 
Mahatmaji with folded hands to start 
the non-violent non-cooperation 
movement as he started in 1922. But 
Mahatmaji told him that he could not 
take the opportunity of the adversity 
of the British and he did not start the 
movement.

Subhas Chandra went away. History 
is known to you; he organised the 
Indian soldiers of Burma deserted by 
the British, and formed an army, and 
with the help of Japan, began to 
proceed towards India and came up 
to Kofaima and planted the national 
flag there. But owing to adverse or 
unforeseen circumstances, he had to 
retreat. But then, the patriotic fire 
which was kindled in the hearts of 
Indian soldiers proved fruitful in 
gaining Independence.

Then, the soldiers of Burma came 
back to India and the soldiers and the 
police of India caught the infection of 
patriotism. There were signs of 
rebellion in the army and the police, 
and the British, though they won the 
second world war, came to understand 
that it was sheer impossibility to rule 
such a vast empire With British
soldiers and police.

Mr. Deputy-Speaker: 'It is quite
interesting and useful too, but we are 
dealing with refugee rehabilitation.

Shri Pramathanath Banerjee: I say
these things because when Indepen
dence was gained, India was partition
ed, and especially Bengal was again 
partitioned. This was the parting
kick of British diplomacy at the time
of Independence, meaning thereby
that Bengal should remain weak, that 
India should be a place where the 
people could be kept weak and under 
constant anxiety and helplessness, and 
under foreign favour and help.

The Bengali Hindus are our breth
ren and it is very difficult to tell them 
to go out of Bengal to settle, because 
wo know that we want hearths and 
homes and society and it is very diffi
cult to find a suitable society outside 
Bengal. But still we shall have to be 
practical and face facts.

You know. Sir, that West Bengal is 
an overpopulated province. Paddy 
land is so scarce, specially I know of 
the district of Midnapore, that it is 
very difficult to get paddy land. 
Therefore the cultivators in my area 
have gone away from the district and
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have found some land in Orissa where 
they are getting some uncultivable 
land and have cultivated the unculti
vable land. They have settled there.

Therefore if Government proposes 
to find out such a place—I do not 
know how Dandakaranya is and whe
ther there is enough paddy land where 
Bengali people, who depend solely on 
rice, can settle there with safety and 
be in good health—and if this proposal 
is not made only for the East Bengal 
refugees but is kept open for all 
Bengalis, who are landless and who 
may go and settle there, I think many 
poor cultivators of Bengal will go and 
settle there. They will have their 
hearth and home there. To go out of 
Bengal is not a new thing for us. I 
think in ancient times there was an 
exodus from Bengal to Gujerat and in 
Bengal also there is always an exodus 
from one district to another. I think 
we shall not be lagging behind but 
we think that the place, which the 
Government select, should be suitable 
for Bengalis regarding the atmosphere 
in which they are being brought up.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Pramathanath Banerjee: Just 
a few words more.

The difficulties of West Bengal are 
known to all. West Bengal young men 
do not find employment. They do 
not find any service in the Govern
ment because all the services in Gov
ernment are kept separate for East 
Bengal refugees. Also, the advantages 
and amenities, which East Bengal 
refugees are getting, are denied to the 
poor West Bengal people. We see 
that the sons and daughters of East 
Bengal servicemen, who are having 
a job in Government offices, are get
ting free education. They are getting 
money for their books and are getting 
other amenities while the poor people 
of West Bengal are not getting such 
amenities.

In the case of service also, the age 
limit for East Bengal people has been

extended even up to SS and 40 yean. 
People of East Bengal are getting 
loans for business and for house 
building. People of West Bengal are 
not getting these things. I say this 
because this sort of treatment to the 
East and West Bengal people is creat
ing a sort of disturbance in the mind& 
of the people of East and West Bengal.

Mr. Deputy-Speaker: I now call the
hon. Minister.

An Hon. Member: There are still
five minutes.

Mr. Deputy-Speaker: I am helpless.
The House has given its consent to> 
two hours. I cannot help it

Shrimati Reno Chakravartty: We
are continuing till five o’clock.

Mr. Deputy-Speaker: Two hour*
were allotted for this Resolution.

Shri Mehr Chand Khanna: Mr.
Deputy-Speaker, Sir, I have been read
ing this Resolution over and over 
again very carefully. According to me 
this Resolution could be divided into 
three parts—one is the formulation of 
a comprehensive plan, secondly the 
object is for speedy rehabilitation or 
resettlement in gainful employment 
and the third part of the Resolution is 
that this plan should be formulated by 
hon. Members of both the Houses of 
Parliament.

As far as the Resolution is concern
ed, I can have no quarrel with it be
cause in the solution of this problem 
even my friend from the south has- 
started taking interest and giving me- 
a sermon as to what the difficulties of 
the refugees are and what pains and 
sufferings they have gone into, I can 
only thank him as a refugee myself.
I know what a refugee has gone 
through and what he has suffered, but 
still late in the year 19SS if an hon. 
Member from the South comes forward, 
and tells us something for their good,
I as a refugee first and a Minister 
later, I wish to offer him my grateful', 
thanks.
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the size of the problem was, till I 
knew the number of persons who had 
to be tackled, till I knew the number' 
of persons who had to be provided 
relief and rehabilitation, it becomes 
well nigh Impossible to prepare a plan, 
what to say of a comprehensive plan.
16 hrs.

The year 1957 has been a little 
different. The number of persons who 
have come from East Pakistan has 
gone down considerably. That has 
given us breathing time. During this 
period, we have been able to go over 
the entire question and I certainly 
contradict anybody in this House who 
is prepared to say that the Ministry 
of Rehabilitation has neither a plan 
nor a policy. We have a plan and I 
will tell you what my plan is. I do 
not want to take much time of the- 
House, because only two days ago, a 
summary of the report of this Minis
try for the year 1957-58 has been cir
culated. (Interruption.)

Shri V. P. Nayar: First read the 
original; then go to the summary.

Shri Mehr Chand Khanna: Shri
V. P. Nayar and my hon. friend the 
Lady Member from Calcutta, why do 
you get so upset?

Shri V. P. Nayar: We are not upset.

Shri Mehr Chand Khanna: Why
don’t you allow me to speak? I was 
listening to her with patience. The- 
only one remark I wanted to make 
was, vanity thy name is such and 
such. But, I did not do that. I kept 
quiet.

With a. view to formulating a plan, 
what tosay at formulating a compre
hensive plan—the first thing is the 
plan and then a comprehensive plan— 
one thing that is a prerequisite in my 
view is that we should see what the 
problem is and what the size of the 
problem is. Unless the problem is of 
a definite nature and the problem can 
be limited or can be contained, no 
plan «*■»" be formulated, what to say 
of a comprehensive plan.

I have listened to the speech of the 
hon. Mover of the Resolution with 
very great interest. What did he tell 
us?

“While in 1950 the number of 
displaced persons, who had come 
from East Pakistan into India was 
about a million (These are his 
words) during the last seven years 
the number is 4-2 millions.”

It means that there has been a flow 
of migrants from East Pakistan into 
India. This flow at times has been 
much and at times small, depending 
upon the political and communal cli
mate in Pakistan.

When I took over as the minister of 
this department about three years ago 
and I went to Calcutta, at that time 
the main problem with which my Min
istry was faced was rot that of reha
bilitation nor that of the formulation 
of a plan, but the mass suffering 
humanity that was being thrown out 
of East Pakistan into the borders of 
India.

Shrimati Renu Chakravartty: There 
is a wholesale deportation.

Shri Mehr Chand Khanna: In 1955- 
56 six lakh people came, the average 
being round about 25,000 a month. I 
frankly admit that I had no idea of the 
problem.

Shrimati Renu Chakravartty: Even 
now.

Shri Mehr Chand Khanna: I frankly 
admit that even if I were to venture 
the formulation of a plan, I did not 
know what was in store for me the 
next day, because, till I knew what

Shrimati Renu Chakravartty:
vanity?

What

Shri Mehr Chand Khanna: I did not 
say a word. I listened to her with 
patience.

Shri V. P. Nayar: There is a similar 
word: falsehood thy name is so and 
so.

Mr. Deputy-Speaker:: There are not 
synonymous at least
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Shri V. P. Nayar: I said there is a
similar word; I did not say synon
ymous.

Shri Mehr Chand Khanna: My hon. 
friends from East Pakistan, about 
whom Shri Tangamani is so worried, 
can be divided into two categories; 
those who are in West Bengal, those 
who are in the Eastern States or the 
States contiguous to West Bengal. In 
West Bengal, the number is round 

.about 32 lakhs. In Assam, Tripura, 
Manipur, Bihar and Orissa, it is about 
.10 lakhs.

As far as Manipur and UP. are 
concerned, our problem has been re
solved. In fact, to U.P. large tributes 
have been paid even by the Opposi
tion parties when a reference has 
ibeen made to Naini Tarai area. Simi
larly, as far as Andamans is concern- 
■ed, we have no problem.

I will take two more States, one the 
State of Shri Panigrahi and the other 
the State of Shri Bibhuti Mishra. Shri 
Panigrahi is quite right. There have 
been large-scale desertions, I do not 
•deny them. In the year 1958 he talks 
..of good old history. These desertions 
did take place; I do not deny them 
as a fact, they did take place during 
the years 1951, 1952 and 1953. May I 
humbly enquire from him whether of 
the displaced persons that we have 
sent to Charbatia camp during the 
last one year or, may be a little more, 
has there been one single desertion?

Shri Tangamani: There was lathi
charge. (Interruption.)

Mr. Deputy-Speaker: The hon. Min
ister is not yielding. If he is not giv
ing way . . .

Shri Panigrahi: The Public Accounts 
Committee report submitted to the 
House says . . .

Mr. Deputy-Speaker: That is all 
right. Order, order. The hon. Minis
ter is not yielding.

Shri Mehr Chand Khanna: The Pub
lic Accounts Committee refers to the 

-old history.

FuMft(M ftsj&ieetf 
Perrons

8hri Taagamani: They w en tear- 
gassed.

Shri Mehr Chand Khanna: I att
talking of the history which pertains 
to the time that Shri Panigrahi has 
been in this House.

I enquire, very humbly enquire, 
whether there has been a single deser
tion.

Shri Panigrahi: In 1958, there are 
desertions.

Shri Mehr Chand Khanna: Similar
ly, I want to find out, excepting that 
unfortunate incident of the desertion 
from Bettiah camp, has there been a 
single desertion from our rehabilita
tion colonies in Bihar.

Shri matt Renu Chakravartty: You
have to see before you can say.

Shri Mehr Chand Khanna: I am
asking: I have sent 30,000 people to
Bihar during the last one year; thirty 
thousand is not a small number.

Some Hon. Members: There have
been lathi charges. (Interruption.)

Shri Mehr Chand Khanna: I enquire
from the hon. Lady Member . . .

Mr. Deputy-Speaker: Order, order.
I would request the hon. Members to 
desist from this lathi charge at least.

Shri Mehr Chand Khanna: There
has been no lathi charge in Bettiah. 
In fact, stones have been thrown at 
us. There has been no lathi charge. 
There has not been a single desertion. 
What I am trying to place before the 
House is, we are working according 
to a plan. We have a policy. Our 
policy today is this: to see that a per
son who is sent outside West Bengal 
or from any other part of India for 
rehabilitation in any other State, is 
given proper rehabilitation and an 
economic holding.

Shrimatl Renu Chakravartty: May 
we know whether, except Ch&rfoatla, 
there are no camps in the whole of 
Orissa? Mohindrapur, Bhusandipur, 
are these places net there?

73*6 :
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Shri Mehr Chan* Khanna: I am only

mying that the hon. Lady Member is 
not properly informed.

Shrimati Bean Chakravartty: I do
not say........

Shri Mehr Chand Khanna: Ail right. 
The hon. Member will have another 
chance when the Demands for Grants 
relating to this Ministry come up.

Shrimati Renu Chakravartty: If I
get the time.

Shri Mehr Chand Khanna: Today,
you have taken all your time in de
fending Shri Bhupesh Gupta. Was he 
capable of looking after himself?

Shrimati Renu Chakravartty: I was
replying to your untruths. (Interrup
tion).

Mr. Deputy-Speaker: Order, order. 
1 cannot allow this much to go. We 
have to hear the hon. Minister. He as 
well as the House has heard those 
Members who wanted to speak on 
this. Therefore, 1 would request hon. 
Members to have patience and hear 
what he has to say. Then, again, the 
Mover has got a chance to reply. If 
the hon. Members have got some sug
gestions to make, they will pass them 
on to the hon. Mover.

Shrimati Renu Chakravartty: If
you read the records here, you will 
find, ‘I enquire from the hon. Lady 
Member.’ The Lady Member is giv
ing information.

Mr. Deputy-Speaker: Not now.
Shri V. 4a Nayar: The hon. Minister 

should speak sense.
Shrimati Renu Chakravartty: Rama- 

chandrapur, all these are in Orissa.
Mr. Deputy-Speaker: There ought 

to be some restraint. I request hon. 
Members to exercise that restraint 
more. I may be an unworthy occu
pier of this Chair.

Some Hon. Members: No. no.
Mr. Deputy-Speaker: But, I have 

to keep the dignity of the Chair. I 
have requested so many times that 
this should be listened to at least.

Shri Mehr Chand Khanna: As re
gards the States of Bihar and Orissa,. 
I say with a full sense, of responsibi
lity, that the displaced persons who- 
have been taken into those States shall 
be rehabilitated during this year. 
There may be a little hard core here 
or there. By and large, that problem 
will be solved.

I come to the three States Assam', 
Tripura and West Bengal. It is only 
the other day that I circulated a bro
chure giving the amount of work that 
we have done in Tripura. It is a* 
small State. The refugee population-. 
in that State today is bigger than the 
local population itself. It is hemmed 
in from Pakistan from all sides. - Des
pite all that, we have a very credit
able record. This problem in these 
two States will also be resolved in 
about two years.

Then, we come to West Bengal—the 
most difficult problem. But, one thing 
must be realised. That problem if it. 
relates to 42 lakhs of persons who are- 
in our hands today, I can make plans: 
for them. I can take charge of them. 
I can also say that in the foreseeable 
future, we shall be able to rehabili
tate them. But, tomorrow if, unfor
tunately for us. more people come 
from East Pakistan, things may be- 
different. But, I am hoping that O. 
contingency like lhat will not arise.

The population in West Bengal can- 
be divided under three heads: those
who are in camps, those who have 
been partially rehabilitated: those to 
whom we have not given any rehabi
litation assistance up (ill now. 1 am 
generally accused thal our camp popu
lation has gone up, there is a sense 
of bitterness and frustration and we 
have not been able to do much for 
them.

The hon. Member from Orissa re
ferred to the paper that I h ::id  circuit
ed. My intention in circulating that 
paper was that while* the national 
income of a family of five persons is 
Rs. 105 and the man has to work hard 
for it, for the refugees whom I have-
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in camp*, we are spending as much 
as Rs. 125 per month for a family in
clusive of infants and children.

That is the average expenditure, 
but still I am not satisfied. I do 
not make a boast of it.

Shrimati Rena Chakravartty: What 
is the rate of T.B.?

Shri Mehr Chand Khanna: The
■man has lost everything, and as Shri 
Tangamani said, what was his fault? 
The only fault was his love for 
motherland. The little that we are 
4oing we are simply doing with a 
view to see that we give him some
thing which should keep him going. 
I am not satisfied with that. I do not 
say that the Government is taking too 
much credit for it, but what I am 
saying is that in spite of the difficul
ties which the country is faced with, 
in spite of the big financial drain 
■on our resources, in spite of the loans 
that we have to take from foreign 
countries, we are spending as much 
as Rs. 10 crores every year only on 
relief. It is not a small sum of 
money. Do I not realise it, as Re
habilitation Minister, that if this 
money which is spent on relief could 
be diverted to rehabilitation channels, 
the work on rehabilitation will be 
finished, and my unfortunate bre
thren will be rehabilitated?

But see what happens. At the end 
of 1954 we had about a lakh of per
sons in camps. In 1955 and 1956, when 
six lakhs people came in, aS many 
as two lakhs went into the camps. 
It is all right for my friends to quote 
Shri A. C. Guha or anybody alse, but 
can I ask from anybody in this 
House if he would have adviced me 
not to take charge of these unfortu
nate people and allow them to die on 
the streets of Calcutta, as I once said 
before?

We allowed all these people to come 
Into our camps, and we have taken 
charge of them, and we are looking 
after them, but the camp problem 
bas gone up 300 per cent. By taking

two lakh 3 more people into the 
camps, the problem has incraaiad 
three-fold. Now, of th* Sft lakhs 
who are on our hands outside tha 
camps, according to my statement, 
according to my information, nearly 
SO per cent, have been rehabilitated. 
Quite a number of them, through 
their own efforts, have rehabilitated 
themselves, but still there is a sub
stantial proportion of the population 
who have been only partially re
habilitated.

How to tackle this problem? It 
is all right for Members to read from 
reports, I do not know where they 
get them from, but I would like to 
quote from an official document issued 
on the relief and rehabilitation of 
displaced persons in West Bengal 
published by the Home and Publicity 
Department of the Government of 
West Bengal. The date is October,
1957.

Shri Tangamani: There is another 
one, the latest. December 1.

Shri Mehr Chand Khanna: It
gives you the figures of the number of 
agriculturist families that are on 
our hands in camps. The figure is 
round about 37,000 odd families, and 
the conclusion is:

“It will thus be seen that re
habilitation of refugees in the 
State has reached almost satura
tion point, that efforts at settle
ment of more displaced persuns 
within the State may ultimately 
end in failure, causing needless 
strain on the heavily burdened 
economy of the State, besides re
coiling unfavourably on the re
fugees themselves. In view of 
these difficulties, it was decided 
to take steps for rehabilitation 
of refugees in other States.”
This is a document published by 

the Government of West Bengal. The 
hon. lady Member may dispute it, 
because when it suits her to quote 
Shri Siddharatha Ray, she does it, but
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when I quote something official, she rehabilitation will be given the
may contradict it. highest priority.

Shrimati Renu Chakravartty: I did
not raise this point at all. That is the 
view of the West Bengal Govern
ment.

Shri Mehr Chand Khanna:...... but
I want to quote the hon. lady Member 
herself.

“Lok Sabhs Debates, Part II, 
Thursday, 13th March, 1958:

“Shrimati Renu Chakra
vartty: 'West Bengal is a State 
which calls for special conside
ration because of partition, be
cause of the large number of 
refugees, because of the fact 
that we have very little land.* ”

Shrimati Renu Chakravartty: No
body has ever disputed that point.

Shri Mehr Chand Khanna: I am
not quoting Profulla Sen, I am not 
quoting Shri Siddhartha Ray, I am 
quoting her speech, delivered by her 
in the House on the 13th March. What 
do I do?

Shrimati Renu Chakravartty: Wlmt 
is this? I do not follow.

Shri Mehr Chand Khanna: I will 
tell you what it is.

Shrimati Renu Chakravartty: Two
lakh acres. Does he deny it?

Shri Mehr Chand Khanna: I have 
explained what my difficulties are. 
1 have a plan. May 1 tell you what 
my policy is?

My policy is that I am not going 
to allow any further infiltration for 
purposes of relief and rehabilitation 
into West Bengal.

Secondly, my policy is that the 
camp population in West Bengal has 
been frozen, and there shall be no 
more admissions in the camps in West 
Bengal.

My third policy Is this. ti»at the 
camp population in the matter of

I want only to refer for a minute 
to the gainful employment aspect. I 
have not got much time, but I only 
want to say that I am circulating my 
report which should be in the hands 
of the hon. Members within a day or 
two. It will give you an idea of the 
number of families that have been re
habilitated, what efforts we have made 
to find lands outside the eastern re
gion,’ how many schemes for cottage, 
small-scale and medium-scale indus
tries have been sanctioned and what 
our approach is in the matter of the 
opening of training and production 
centres.

I would not like to take much 
time of the House, but I shall tell 
you with what I am faced in Bengal. 
What I am faced in Bengal is this. 
“Keep the door open, let everybody 
come in, and then we start crying 
that the economy of Bengal has been 
completely shattered”. If I do not 
take them out, well: “peop'e are dy
ing in Bengal. Nobody is looking 
after them. This problem should be 
dealt with on a national basis". And 
when I want to deal with this pro
blem on a national basis—I go to 
Bihar, I go to Orissa, I go to Mysore, 
1 go to Rajasthan, I go to Andhra 
Pradesh and other States: "The cul
ture of the Bengalis will be destroyed 
if these Bengalis are taken out of 
West Bengal".

Shrimati Renu Chakravartt): Our
culture is not so tiny.

Shri Mehr Chand Khanna: You
have heard all about this agitation 
that is going on in Calcutta.

Shrimati Renu Chakravartty: And
in Burdwan.

Shri Mehr Chand Khanna: A large 
number of persons have been arrest
ed. I do not want to say where they 
come from, I do not want to say from 
whose constituency they come from. 
If it is enquired, I am prepaied l>. 
name it, but I shall not go to Ihet 
length.
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Shrimati Kens Chakravartty: Name
it. Nothing to fear.

Mr. Depnty-Speaker: Shall
allow two speeches to be made?

Shri V. P. Nayar: A person bavins 
no constituency can refer to others 
constituencies.

Shri Mehr Chand Khanna: With
your permission, I will not take more 
than ftvc minutes, but I will end my 
speech with the authoritative state
ment given to me by tho West 
Bengal Government. 1 would not have 
used it, but so much has been 
made of the speech of Shri Siddhartha 
Ray, of all he has said about the re
fugees and the great pain that he 
suffered on account of the refugee 
cause and why he could not stay in 
the Government of West Bengal. 
Let me tell you what the Government 
of West Bengal has to say about 
these happenings that are taking 
place in Calcutta.

I shall place a copy of the state
ment on the Table of the House. I 
shall only read a few relpvant ex
tracts from it.

“For the last 4 /5 months an 
agitation has been brewing..........

The date is 24th March. This was 
given to mo before I left Calcutta for 
Delhi on the evening of the 16th. 
Even 48 bom's have not passed a.s yet 
{laughter).

You will not laugh when I read all 
this. You will get agitated.

“ For the last 4/5 months.......

Mr. Deputy-Speaker: The hon.
Minister also provokes.

Shri Mehr Chand Khanna: That is 
quite correct, Sir. I admit, Sir.

Shrimati Renu Chakravartty: It
does not enrry much weight.

Shri Mehr Chand Khanna: Though 
she does not like me any more, she
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did like me once, aha said so, I still 
have great respect for her.

“For the last 4(5 months an 
agitation has been brewing among 
the refugees in Camps ot many 
districts in West Bengal. This 
has been engineered entirely by 
interested political parties and 
they are using the Camp refugees 
as their tools.”
An Hon. Member: Yes.
Shri Mehr Chand Khanna:

"The agitation is ostensibly for 
the remedy of many supposed 
grievances. The C.P.I., the 
P.S.P., the Forward Bloc Mar
xists and their refugee organis
ations like the U.C.R.C.............
Shri Prabhat Kar (Hooghly): 

Minus the Congress.
Shri Mehr Chand Kanna:

“ . .. .(w h ich  is managed mainly 
by the C.P.l.) are taking a lead
ing part in this agitation. Leaders 
of these political parties have 
attended and sponsored Con
ventions of refugees in many dis
tricts and have openly incited 
them to take recourse to ‘Direct 
Action' The movement first 
started in the districts of Birbhum 
and Bankura and has spread t-> 
some other districts like Burdwan, 
Murshidabad, Howrah and Nadia. 
In the District Refugee Council 
Convention in Birbhum and in a 
number of meetings at Vishnupur, 
Bankura, Shri Ambica Ciiakra- 
varty (CPI arid UC.RC) aided by- 
other stalwarts of his party like 
Pran Krishna Chakravarty, open
ly incited the refugees to break 
law and have recourse to other 
kinds of disorder like surround
ing of officials etc.”

And further on, we find:
“Most of the demands appear 

to be irrational and have been 
put forward for severing politi
cal ends only. It has been found 
already that suitable agricultural
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>«i* is not available in this State 
for rehabilitation of refugee agri
culturist families o f  the  Camps. 
The demand for raising the Camp 
dote Tate is unjustified. Indigent 

in West Bengal, when 
th e y  get a n y  r e l i e f , . .. .  get State 
assistance at the rate o f  Rs. 4 per
month only.........**.
My expenditure is Rs. 25.
«___The State Government after

mature consideration decided.........
—and this is rather important—

“ ___again acceptance of certi
ficates given by MLA’s, MP's etc. 
as proof of refugee character, 
as demanded in demand No. (iv). 
Since the introduction of 
Migration Certificate, there can
not be any other satisfactory 
proof regarding refugee character. 
For arrivals before the introduc
tion of Migration Certificate, 
when registration was not in 
vogue, very liberal provision had 
been made for the establishment 
of refugee character by the pro
duction of circumstantial evidence.

In the districts the agitation 
has taken the shape of mass de
monstration and so-called satya- 
graha in court buildings and 
wrongful restraint and confine
ment of Camp staff and other 
officers. In some districts, for 
example, at Kuchaj ore in Birbhum 
and at Vishnupur in Bankura, the 
agitators became very violent and 
tried to loot Government Stores 
and destroy Government propert
ies. The Police thus had to make 
a lathi charge at Kucha j ore on 
8th March, 1988 for the dispersal 
of a wrongful assembly and at 
Vishnupur in Bankura on 18th 
March, 1958, after a violent un
lawful crowd had attacked and 
damaged the Court Buildings of 
the SDO, the bungalow of SDO, 
the Court Room and the bungalow 
«£ the Second Officer. Similarly,
• crowd of refugees on attacking 
the CoUectorate building at Bur- 
* w  00 84th March, 1088 had to 
he dispersed by a' lathi charge. In

all these cases the lathi charge 
was absolutely unavoidable for 
the protection of Government 
properties and lives of Govern* 
ment servants.”
And we have been talking about 

lathi charges.
“At Vishnupur, finding that 

there was no local sympathy for 
the violent tactics of the CPI 
organisers of these disturbances, 
the CPI tried to spread a false 
news.........
—and this is very important—

.. .to the effect that a girl, 
aged five, of the name of Lakshmt 
had been killed a* • result of a 
lathi charge by the police in 
Basudevpur Camp No. II at 
Vishnupur on 18th March, 1888. 
The agitators knew full well that 
the child in question died . of 
bronaho-pneumonia on 21st 
March, 19S8 after being treated 
for broncho-pneumonia bet
ween 15th March, 1058, and 21st 
March, 1958. In order to counter 
that propaganda, a post-mortem 
of the body of the child had to 
be undertaken before the Civil 
Surgeon and the post-mortem 
established, beyond any shadow 
of reasonable doubt, the death of 
the child through broncho-pneu
monia. This only shows to what 
pitch the false propaganda of the 
unscrupulous politicians can go re- 
grading these refugee demonstra
tions”.
I am neither adding a comma nor 

subtracting anything. This is an 
official document given to me by the 
Government of West Bengal to be 
placed before this House to clarify 
certain issues, because as you may 
have seen from the proceedings, 
people are not allowed even to have 
their say in some of these legislatures. 
With your permission I want to 
place that on the Table of the House. 
[See Appendix n, annexure No. 53.]

I would take only two minutes 
more. With your permission, I would
a lso .........



Shri Tfcngsmaal: Tint, he iriwd tor 
two m inotcs. Now, it baa become 
four minutes.

Shii Mehr Chand Khanna: I have 
got some photographs in my hand. 
These photographs are of recent in
cidents.

M  FnU ut Kar: Taken by whom?
Shrimati Bans Chakravartty: By

his photographer.
Shri Mehr Chand Khanna: And

they will show how Government 
buildings have bisen damaged, how 
the arms of the people have been 
tw6ken and all' that.

She! V. F. Nayar: In the course of 
demolishing?

Shrimati la m  Chakravartty: May I
know whether laying of papers on the 
Table of the House by Ministers, is 
allowed while all others have to ask 
for prior permission?

Bhil Mehr Chand Khanna: If it is 
not laid, I do not mind. It is entirely 
up to you whether to permit me to lay 
them or not.

Shrimati Bean Chakravartty: Then, 
we shall also place another document.

Mr. Depaty-Speaker: Ministers have 
that privilege. If they want to place 
any document on the Table of the 
House, they can do it without my per
mission. But if any private Member 
wants to do it, he must give notice to 
the Chair, so that the Chair might 
satisfy itself whether it is to be allow
ed or not Exactly that is the rule, 
which the hon. Member must be aware 
of.

Shri V. P. Nayar: May I know whe
ther the photographs of the buildings 
demolished were taken during the 
process of their being demolished, in 
which case he would have found his 
own people?

Sardar A. S. Saigal: All this should 
be included in the proceedings.

Shri Mehr Chand Khanna: I now
come to the third part of the resolu

tion, and that |s in regard to the asso
ciation of Members at this HoBMt in 
the formulation of the comprehensive' 
plan. Sir, I have a consultative com
mittee attached to my Ministry. It 
comprises of as many as 34 Members. 
There is not a single Member belong
ing to any particular party who haa 
been taking interest in refugee reha
bilitation who is not on that commit
tee. Shrimati Renu Chakravartty, 
Shri Bimal Ghose, Pandit Thakur Das 
Bhargava, Shri Achint Ram and Shzi 
Ajit Singh and others are there. So, 
as far as association of Members of 
Parliament is concerned, I am taking 
their association at every stage, and 
I welcome their association at any 
time. But what Is mostly happening 
is that hardly any constructive sugges
tions are made. Generally, individual 
cases are either taken up or referred 
to me. I would have been very happj 
if the hon. Mover of the resolution, 
had said something in his resolution 
making a sort of constructive sugges
tion saying that if such and such 
things are done, rehabilitation can be 
achieved; but not a single reference 
was made to that

Shrimati Rena Chakravartty: So
many examples were given.

Shri Mehr Chand Khanna: So far as
Shrimati Renu Chakravartty’s speech 
is concerned—I am sorry I have to 
refer to her again—I listened to her 
with very great patience. Except that 
of calling me dishonest, untruthful etc. 
and using very strong language, I 
hardly found anything in her speech. 
(Interruptions) She did say that at 
the end.

I would like to make my position 
and that of Government absolutely 
clear about this resolution. I oppose 
this resolution, and I am not prepar
ed to accept either the resolution or 
any of the amendments.

Shrimati Rena Chakravartty: Than, 
he has to leave. ilnterruptUmi)

Mr. Depaty-Speefcer: She has com* 
to that state also. Why be toapattafatT
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that there were reasons tor ■ MemberShri Mehr Chand H u m : Neither 

»w 2 going to accept the resolution 
nor am I going to accept any of the 
suggestions, including the one by Shri 
Bibhuti Mishra who has paid me a 
very high compliment, for which I am 
grsteful to him But I am not going 
to accept his suggestion.

And now, let me tell one thing to 
the lady Member from Calcutta. I 
am not'in the habit ot throwing chal- 
l^ngH, I nrn an old man. I have 
fifcen taken away from my roots which 
I had in a different part of the coun
try for about fifty years of my life. 
And during the last ten years possibly 
I have grown much older. That is 
on account of the kind of work that 
I have had to do. But one thing I 
want to tell her and her party, and 
that is this, that if they are aiming 
at keeping this problem alive for any 
ends—certainly, they are not humani
tarian—we shall see that this problem 
is resolved during the Plan period. 
That is one thing. Secondly, I als* 
want to tell her and through her that 
oracle from Kerala that he may 3ream 
of having a red flag in Bengal, but 
I am hopeful, and I am sure, that we 
will have the Congress flag in Kerala.

Some Hon. Members: Bravo 1 (Inter
ruptions).

Shri Sadhan Gupta (Calcutta-East): 
It is someone's paradise!

Mr. Depnty-Speaker: Parties may 
have their own aspirations. I have 
nothing to do with that

Aa Hon. Member: Forget Kerala,
(interruptions).

Mr. Depnty-Speaker: Order, order.
Shrl Tangamani: Mr. Deputy-

Speaker, Sir, when I introduced my 
Resolution, I did not want to attack 
the Government politically. All'that 
I wanted was to know whether Gov
ernment would come out of their com- 
jpaecat attitude and really face the 
MMtruettve suggestions which had 
been wade In my speech. If the hon. 
Htafaitqr had catefaUy gone through 
wgr. sptjseh, to* would have noticed

from Madras raising it in the year 
1998.

He referred to the Relief and Reha
bilitation of displaced persons in West 
Bengal which was published in Octo
ber 1957 by the Government ot West 
Bengal. But I have got a later edi
tion of the same publication dated 
December 11, 1957. I will certainly 
request him to go through that. There 
they make it very clear that more 
than one-fourth of the Bengal refu
gees have settled themselves without 
the help of either the Government of 
Bengal or the Government of India. 
Out of the nearly 20 lakh people, they 
have succeeded in settling 50 per cent 
only; 50 per cent, are still at large;
300,000 are still in camps.

A statement is made by a State 
Government, of West Bengal, which 
is published that after ten years at 
partition—according to the Minister 
after 1955-58, there has not been much 
influx—2 million people were there 
even in 1955-56, and are not resettled 
even after 1958. Now, if the Minister 
comes forward with a complacent 
statement in the light of this, any 
honest citizen who reads it will feel 
sorry for the Minister. I am very very 
sorry for the Minister. Be now 
places before us a statement from the 
Government of West Bengal which is, 
again, an indictment of the Govern
ment of West Bengal. He wants to 
tell the House that the Government 
of West Bengal is a party Govern
ment, it is not a Government which is 
a government of the people. It is not 
doing justice or honour to the Govern
ment of West Bengal.

I am really surprised that coming 
as it did from a person from the South, 
he did not treat my Resolution with 
more respect. I thought he would 
meet my points and not engage in 
this cheap demagogy—it was nothing 
but demagogy. I may mention with 
humility that I know how 800,000 
Tamil workers who were employed 
in the construction of the railway line 
from Singapore to Bangkok were 
forced to do that work and they
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caught malaria infection and 100,000 
were killed. I know it from my own 
experience. I also know that there 
ate 100,000 Tamiliana from Ceylon 
whose condition is worse than that of 
the refugees. Those people from Mad
ras have been telling us that the 
Tamil M.Ps., to whatever party they 
belong, are not lighting the case of 
the Tamilians, as the peoole of West 
Bengal are doing in respect of refu
gees from East Pakistan. 100,000 peo
ple are in the streets.

But what I find from the report of 
the Wesl Bengal Government is that 
4 million refugees are stil! at large. 
I really respect my hon. friend, Shri 
Bibhuti Mishra; 1 have great respect 
for him as an elder. I respect him for 
his views. From the Bet’a camp— 
there was a qualification also— 
there wap desertion! there was no 
desertion from the colonies. As a 
person who has come from the South, 
I am grateful to the people of Bihar 
for having reallv settled more than
86,000 people, and I wish other States 
would follow suit

But I have got instances here of 
people who have been settled in 
Orissa, people who have been settled 
in Assam who, because of the strange 
conditions in which they had been 
settled, are now forced out of those 
places. The refugees from Bengal 
who are settled in Assam are being 
sent out of Assam; the refugees who 
are settled in Orissa are now out of 
Orissa. And when they want to set
tle down in West Bengal, we are told 
that these Bengali people want to set
tle in Bengal itself! 1 do net know 
what is this strange logic

Then, in the speech he made I could 
not find much point. I generally 
expected more authentic materials. 
Of course, the materials that I have 
placed before the House are not 
demagogic. I have made a very earnest 
study .of the problem and I can always 
substantiate every little point that I 
raised from authentic reports, the 
reports supplied by the Ministry at
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Rehabilitation as also by the West 
Bengal Government

The hon. Minister said that a three- 
tier policy is going to be followed. 
I may tell him and the House that if 
this three-tier policy is nothing but a 
continuation of the policy started in 
1950, then, even the end of the Third 
Five Year Plan is not going to see the 
settlement of refugees, and the refugee 
problem will be hanging lire. If the 
Government is going to take up that 
issue as a political issue and if they 
think that they are going to damn the 
Communist party or any other oppo
sition party on this issue, I am inclin
ed to say that he is living in a strange 
place. That does not conform to 
facts.

If you take a person from Kerala 
and put him in a place where there 
is scarcity of water, he would like to 
run away from that place because he 
is used to having a bath twice a day. 
That is the position in Madras State 
also. It may be my fault that I do 
not know East Bengal. But, I never 
thought that there is a ban on any 
person who has not been to East Ben
gal to speak about the persons of 
East Bengal. I can tell you that 
there are people who had plenty of 
water to drink, plenty of water to 
take bath—thousands of such fami
lies—settled in Sealdah camps Where 
they have to queue up for water to 
drink. Is it their fault?

There was an interesting article 
which I read in the London Economist 
which said that the East Bengal refu
gees who were agricultural people 
living such clean lives are now being 
transferred from misery to misery. 
If this is the sort of treatment which 
the hon. Minister is going to give these 
refugees who are moving from misery 
to misery, I can only say, I aaa vary 
sorry for the refugees, J am very 
sony that the fate of tike refuge ssis 
left to the tends of such people.
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Tbeo, about the points Suit have 
been raised by Shri Jaganatha Bn, 
I will read oat for the information of 
the hon. Member what Mr. A. L. 
Fletcher says. He says “Intensive 
programme of malaria eradication is 
in progress.” It is admitted that it is 
a malaria infected area. Now, there 
is intensive programme of malaria 
eradication in progress. And the first 
settlement, may we hope, will be free 
from malaria. They are going to settle 
young men from the ages of 16 to 45. 
Let us not play with the lives of young 
jnen. I will request the Government 
through this hon. House not to play 
with the lives of young men Let us not 
send them to Dandakaranya so that 
it is an easy way of disposing of these 
refugees.

The hon. Minister himself has 
admitted that so far as East Pakistan 
refugees are concerned, it is a conti
nuing problem. Is he giving a solu
tion which is really suitable for a con
tinuing problem? It is now more or 
less well known that there was no 
two-way traffic here. After the 
Nehru-Liaquat Pact, the refugees who 
left this country, nearly a million 
Muslim refugees who went to East 
Pakistan, were able to return and they 
have come back and found their place. 
But, this one-way traffic has conti
nued; and, any slight disturbance in 
the relationship between Pakistan and 
India affects these refugees, whether 
they are in this country or whether 
they are people in Pakistan. It i f k  
continuing problem.

Actually, it is not within the scope 
of this Resolution to say anything 
about the West Pakistan refugees.

Probably, friends from West Pakis
tan will be able to tell us in the course
Division No. g]
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of the discussion how the West Pakis
tan refugees had been resettled. We 
may have something to learn from 
them also. My purpose in bringing 
forward this Resolution is to see tint 
it is taken as a national issue. Soon 
after Independence people were really 
anxious to help the refugees. Mott 
than ten years have passed. Because 
of the time, it may not be possible for 
all of us remember the sufferings of 
these refugees. Today 1947 is being 
repeated in this country—in 1958. I 
certainly want the House to bear with 
me when I say that if we betray them 
now, betray the refugees who have 
come from East Pakistan, we will not 
be really doing justice to those heroic 
people who stood by us when the 
country attained freedom. So, I 
request that this Resolution may be 
passed.

Mr. Deputy-Speaker: Is there any 
particular amendment that should be 
put separately? No. Then, I shall 
put all the amendments together to 
the vote of the House.

All the amendments were put and 
negatived.

Mr. Deputy-Speaker: I shall now
put the Resolution to the vote of the 
House:

“This House is of opinion that 
a Committee of Members of both 
the Houses be appointed to con
sider all questions relating to the 
rehabilitation of refugees from 
East Pakistan with a view to for
mulating a comprehensive plan 
for their speedy resettlement J»» 
gainful employment.”

The Lok Sabha divided: Ayes 24; 
Noes 76.

[><*46 h r s .

ShriPtamathanath D»uft«. Shri P. S.
Shri S. M. OHm I. Jhtl

Khaiiuiu, Aifon Si**b Shri Sadhui
>Mt4«S S in * . Shli Kir,ShriPrabhat

.OMtaMiittr,BtirfamtlRcna Kadfran, Shri
A««fewl,Shrir.lC. Kombfaur.Sfeti
CfcMM.Sfeti D . R. M*h»swmHt, Shri,

Milhi, Shrift. C

Matera, Shri
Meson, Shri NenyamnkuUy 
Nayar, Shri V. P.
Panigrahi, Shri 
PMd Shri P.R.
Senate, Shri H. N. 
TMSMMBt Shtl 
V a lrl Shri
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Aehar.Shri « lira el. Shri B. N . Ran*. Shri
■ W w n , Shri Maflda Ahmed. Shrimati Rao. Shri Jaganatha
Baaappa.Shri Maitl, Shri N. B. Raut, Shri Bhola
Bhagat, Shri B. R. Melavira, Paadlt Qorlnd Ray, Shrimati Rcnuka
Bharpava, Pindlt Thakur D u M aW ^, Shri Motiial Runtiimg Sniaa, Shri
Bidari, Shri Mana.a, Shri Saiga!, Sardar A. S.
Brafeahwar P n a d , Shri Mandal. Dr. Paahupati Samanta, Shri S. C.
Cfcandak, Shri Mandat. Shri I. Samantainhar, Dr.
Chandra Shanker, Shti Mathnr. Shri Hariah Chandra Sambandam, Shri
Ghaturvedi, Shri Mehta, Shrioaati Kriehna Sanganna, Shri
Chuni Lai, Shri Mhhra. Shri Bibhttti Satrabhama Deri, Shrimati
Deo, ShriShaiker Miua, Shri R. D. Selku, Shri
Otdumikh, Shri K. G- Mifia. abri ft. R Sharma, Shri R- C.
Gandhi, Shri Feio»e Mohiuddin, Shri Shaatri, Shri Lai Bahadur
Gandhi, Shri M . M. Morarka. Shri SUdhaaanjappa, Snri
GaOnder, Shri K. Periaawami Muniauny, Shri N . K. Sinha, Shri Oa)andra Praaad
Haaada, Shri Subodh Murmu. Shri Paika Sinhaaan Siogh. Shri
Jhuian Sinha, Sh»i N M r a n m n , Sbri R. Snatak, Shri Nardeo
Jogendra Singh, Sardar Naakar. Shri P. S. Sonawana, Shri
loahi, Shri A. C. Nayar. Dr. Suahila Tahir, Shri Mohammed
Jyotiahi, Pandit J. P. Nehru. Shrimati Una Thirumala Rao, Shri
JCalika Singh. Shri Naawi, Shri Uike, Shri
Kcdaria, shri C.. M. Pahadia, Shri Vedakumari, Kuaari M.
Kohara, Shri Praaad, Shri Mahade* Wadiwa, Shri
Khimji.Shri Ram S hanker Lai Shri
Klftaija, Shri Rampure, Shri

The Resolution to at negatived.

RESOLUTION RE: IMPOSITION OF 
RESTRICTION ON PERSONS WHO 
HAD HELD THE OFFICE OF 

GOVERNOR
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